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O.A. NO. : 130/2025 (CZ) 
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ACTION TAKEN REPORT ON BEHALF OF THE RESPONDENT NO.4 

– MUNICIPAL COUNCIL, BALAGHAT IN COMPLIANCE OF THE 

ORDER DATED 10.10.2025 PASSED BY THIS HON’BLE 

TRIBUNAL 

 
It is most respectfully submitted on behalf of the 

Respondent No. 4 – Municipal Council, Balaghat as 

under: - 

1. That, the present Original Application has been 

filed raising an issue regarding encroachment 

over the water body and discharge of untreated 

water into the said water body. 

2. That, after perusal of the Joint Committee 

Report, the Hon’ble Tribunal, qua the previous 

order, directed the authorities concerned to 

remove the encroachment and not to discharge any 

untreated water into the water body. 

3. That, pursuant to the aforesaid order, notices 

have been issued to three parties who have 

constructed their respective structures over the 

nallah going towards the water body. With 

respect to the other encroachments, it is humbly 

submitted that the land in question, wherein 
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Devi Talab is situated, is disputed in terms of 

its claimants and owners. The situation is not 

clear in this regard, as there has been a 

wrongly drawn battle contested before the 

Hon’ble High Court of Madhya Pradesh regarding 

the ownership of the land in question. However, 

even otherwise, in order to channelize the 

inflow of untreated water into this water body, 

a Detailed Project Report has been prepared and 

the Work Order has also been issued for 

channelization of the untreated water. Copies of 

the Detailed Project Report and the Work Order 

dated 02.01.2026 are marked and annexed herewith 

as Annexure R/4/1 and Annexure R/4/2, 

respectively. 

4. That, major work regarding cleaning around the 

water body has been done by the Answering 

Respondent, and the recent photographs 

demonstrating the current situation of the solid 

waste dumped around the water body are 

collectively marked and annexed herewith as 

Annexure R/4/3 (Colly). 

5. That, apparently, various litigations have taken 

place regarding the water body in question 

before this Hon’ble Tribunal as well, and 

accordingly, in order to seek clarification 

regarding the ownership of the land, a detailed 

letter has been written by the Answering 

Respondent to the S.D.M. on 08.01.2026, a copy 
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of which is marked and annexed herewith as 

Annexure R/4/4. 

6. That, working towards betterment of the 

environment is a collective and joint effort not 

only by the District Administration but also by 

the local residents, and accordingly, the work 

so done has been demonstrated qua the instant 

Action Taken Report, and further progress shall 

be appraised to the Hon’ble Tribunal as and when 

required. 

7. That, the present Action Taken Report is being 

supported by way of affidavit. 

 

PRAYER 

 

It is therefore humbly prayed that in view of the 

aforesaid submissions, this Hon’ble Tribunal may 

kindly be pleased to allow the instant application 

and take the Action Taken Report on record and pass 

appropriate orders in the interest of justice and 

fair adjudication of the matter.  

 

DATE  : 10.01.2026 

PLACE : BHOPAL     

                                  
                              ROHIT SHARMA  

COUNSEL FOR THE RESPONDENT NO. 4 
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BEFORE THE HON' BLE NATIONAL GREEN TRIBUNAL, 

I, B.D. 

DWARKANATH CHOUDHARY & ANR. 

Years, 

2 

CENTRAL ZONAL BENCH, BHOPAL (MP) 

STATE OF MADHYA PRADESH & ORS 

3. 

IN THE MATTER OF 
OA NO. 130/2025 

katrolia, S/o Shri Makundi Lal, Age about 61 

Chief Municipal Officer, Nagar Palika 

Parishad, (MP) 481001, do hereby solemnly 
affirm an oath as under: 

Balaghat, 

//VERSUS// 

AFFIDAVIT 

Bhopa! 

That I am the Chief Municipal officer (Respondent 
No. 4) in the instant matter and fully conversant 
with the facts of the case and hence competent to 
Swear on this Affidavit. 

knowledge and belief. 

DENTIFIED BY ME 

That I am filing an Action Taken Report before the 
Hon'ble National Green Tribunal, the Contents of 
which are true and COrrect to the best of my 

...PETITINOERS 

...RESPONDENTS 

That the said Report has been drafted by my Counsel 
On my instructions. 

VERIFICATION 

I the above-named Deponent do hereby verify that the 
contents of this Affidavit from Para 1 to 3 are correct 
to the best of my knowledge an,belief. 
Skäned and verified on thËs 3; Dåy of January, 2026 at 

Bp.kgtooli9 MOkunch 
NA9aaKG..fab,sg 
Rt6.. A.l26. Ha.... 

il aIcleE (Fg.) 481001 

BalGhat 

fSI ICiait (FJ.) 48100: 
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Project Report  

R/4/1 7 - 135 

2.  Copy of the Work Order 

dated 02.01.2026 

R/4/2 130 

3.  Copy of the recent 

photographs 

demonstrating the 

current situation of the 

solid waste dumped 
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R/4/3 131 –136 

4.  Copy of the letter 
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dated 08.01.2026 
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